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JAYANTR KR, HAZRA
Vs
UN ION OF INDIA & ORS.

For the applicant ¢ None
For the respondents: fr o+B.KsChatterjee, counsel

Heard on $ 12,3.99 ~ Order on 3 12,3,99
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‘o e None appears for the petitloner. I have heard Mr,.B,.K.
Chatterjee, 1d, counsel for the alleged contemner. He submits khxik
with reference to the materials on record that the OA was dismissed
Por default on 18,2,98 by this Tribunal and all the interim orders

uené vacatéd. The application for restoration of the GA was also

dismissed by a Oivision Bench presiding over the Court-II on 7,1,99.
The instant application for contempt is For violation of the interim
order, The petitioner has not gppeared and af ter going through the ’
materials on record I do not find any sufficient material to procead
for Contempt against the alleged contemners, The proceeding is drOpped.
No order as to costs,
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